66

[RAJYA SABHA]

Demand to include Ho, Sambalpuri, Saora and Mundari languages in the Eighth
Schedule of the Indian Constitution and resolve infrastructural deficiencies of Eklavya
Model Residential Schools (EMRs) in Odisha etc.

DR. AMAR PATNAIK (Odisha): Sir, Odisha occupies a very special position in the
tribal map of India with 62 ST communities and 13 primitive tribes. They constitute
22.43 per cent of the total State population. With this, Odisha has one of the highest
percentages of tribals in India.

Sir, there is a long-standing demand of the Odisha Government to include Ho,
Mundari, Bhumij, Kui and Saora languages in the Eighth Schedule of the Constitution.
The exclusion of these languages denies tribal linguistic communities access to
education in their native tongues, perpetuating their marginalization. For instance,
the Ho language spoken by, approximately, 10 lakh tribals in Odisha and Jharkhand
and the Mundari language spoken by over six lakh people of Odisha's Munda and
Mundari tribes are deserving candidates for constitutional recognition. Hon. Chief
Minister, Shri Naveen Patnaik, had written a letter to the Union Government in 2014 in
this regard. However, the demands remain unheard. The incorporation of these
languages into the Eighth Schedule will contribute significantly to their preservation
and dissemination. This inclusion would catalyze various initiatives such as publication
and content creation and would also establish an ecosystem conducive to research
and studies focused on their preservation and promotion, fostering a robust platform
for scholarly engagement in these areas.

Moreover, Sir, on September 16, 2022, hon. Chief Minister, Shri Naveen
Patnaik, had also written a letter to the Union Tribal Affairs Ministry, reiterating their
long-standing demand for the inclusion of 169 communities in the State's Scheduled
Tribes (ST) List. In December, 2022, again, a delegation of BUJD MPs met the Union
Tribal Affairs Minister and demanded inclusion of all the 169 tribal communities of
Odisha in the ST List. However, despite the State Government and the hon. Chief
Minister's persistent requests and demands, not all the tribal communities have been
included in the Constitution Scheduled Tribes Orders (Amendment) Act, 2024
passed in the Rajya Sabha yesterday. Only 53 have been included out of 169, which
had fulfilled all the conditions and all the processes. For the remaining tribes, the
hon. Chief Minister has been impressing on having joint meetings of all the involved
ministries and the State Government to expedite the process. Even after the
prioritization of nine proposals by the Ministry of Tribal Affairs Taskforce in 2014, many
recommendations remain unaddressed. ...(Time-bell rings)...Sir, Odisha has
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already taken initiatives in this regard by constituting Special Development Councils.
Therefore, | urge the Government to look into their interests.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Amar Patnaik: Dr. Sasmit Patra (Odisha),
Shri Sujeet Kumar (Odisha), Shrimati Sulata Deo (Odisha), Shri Niranjan Bishi
(Odisha), Dr. John Brittas (Kerala), Shrimati Mahua Maji (Jharkhand), Dr. Shantanu
Sen (West Bengal) and Shri Nabam Rebia (Arunachal Pradesh).

Shri Biplab Kumar Deb -- 'Demand to Convert Agartala's Maharaja Bir Bikram
(MBB) Airport into an International Airport'.

Demand to convert Agartala's Maharaja Bir Bikram (MBB) Airport into
an international Airport
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MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Biplab Kumar Deb: Dr. Santanu Sen (West Bengal),
Dr. Sasmit Patra (Odisha), Dr. John Brittas (Kerala) and Shri Niranjan Bishi. Hon.
Members, Question Hour.
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